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ORDER

PER SATBEER SINGH GODARA, JM:

This assessee’s appeal for assessment year 2017-18, arises
against the Commissioner of Income Tax (Appeals)/Addl./JCIT(A),
Panchkula’s order dated 05.03.2025 having DIN and order no.
ITBA/APL/S/250/2024-25/1074028995(1), involving proceedings
under sections 143(3) of the Income-tax Act, 1961 (hereinafter

referred to as ‘the Act)).



ITA No.74/DDN/2025

Heard both the parties. Case file perused.
2. It emerges during the course of hearing that both the learned
lower authorities have inter alia rejected the assessee’s section 11
exemption claim and further assessed its entire receipts under the
normal head of business income in assessment order dated
26.12.2019 as upheld in the lower appellate discussion.
3. Learned departmental representative vehemently submits in
this backdrop that the assessee has been found as not to have been
granted section 12A registration which is stated to be pending
before the appropriate authority i.e. CIT(Exemption) since long.
That being the case, we deem it appropriate to restore the
assessee’s appeal back to the learned assessing authority for its
afresh appropriate adjudication after awaiting the final status of
the assessee’s foregoing section 12A registration application as per
law. Ordered accordingly.
4.  This assessee’s appeal is allowed for statistical purposes.

Order pronounced in the open court on 14* January, 2026

Sd/- Sd/-
(S. RIFAUR RAHMAN) (SATBEER SINGH GODARA)
ACCOUNTANT MEMBER JUDICIAL MEMBER
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